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Title: Consideration and passing of the Scheduled Castes and Scheduled Tribes orders (Second Amendment) Bill, 2002
(Bill amended and passed)

MR. DEPUTY-SPEAKER: Now, the House will take up item No. 16.
THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): Sir, | beg to move*:

"That the Bill to provide for the inclusion in the lists of Scheduled Tribes, of certain tribes or tribal communities
or parts of or groups within tribes or tribal communities, equivalent names or synonyms of such tribes or
communities, removal of area restrictions and bifurcation and clubbing of entries; imposition of area restriction
in respect of certain castes in the lists of Scheduled Castes, and the exclusion of certain castes and tribes from
the lists of Scheduled Castes and Scheduled Tribes, in relation to the States of Andhra Pradesh, Arunachal
Pradesh, Assam, Bihar, Goa, Gujarat, Himachal Pradesh, Jharkhand, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Manipur, Mizoram, Orissa, Sikkim, Tamil Nadu, Tripura, Uttar Pradesh and West Bengal, be taken
into consideration."”

MR. DEPUTY-SPEAKER: Motion moved:

"That the Bill to provide for the inclusion in the lists of Scheduled Tribes, of certain tribes or tribal communities
or parts of or groups within tribes or tribal communities, equivalent names or synonyms of such tribes or
communities, removal of area restrictions and bifurcation and clubbing of entries; imposition of area restriction
in respect of certain castes in the lists of Scheduled Castes, and the exclusion of certain castes and tribes from
the lists of Scheduled Castes and Scheduled Tribes, in relation to the States of Andhra Pradesh, Arunachal
Pradesh, Assam, Bihar, Goa, Gujarat, Himachal Pradesh, Jharkhand, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Manipur, Mizoram, Orissa, Sikkim, Tamil Nadu, Tripura, Uttar Pradesh and West Bengal, be taken
into consideration.”

We have allotted half-an-hour for this. So, please be brief.
* Moved with the recommendation of the President

SHRI BIKRAM KESHARI DEO (KALAHANDI): Mr. Deputy-Speaker, Sir, | first congratulate the hon. Minister for having got
a Bill to include further tribal communities who had been left out from the constitutional provision and the constitutional
list of Scheduled Castes and Scheduled Tribes, which was notified during the year 1950-51 in respect of various States.

Sir, the term "'Scheduled Tribes' first appeared in the Constitution of India under Article 342. It is mentioned as "such
tribes or tribal communities or parts of or groups within tribes or tribal communities which shall for the purposes of this
Constitution be deemed to be Scheduled Tribes".

Sir, for the first time the Central Government has created a new Ministry to take care of the tribal people. This subject was
segregated from the other subjects in 1999 and a new Ministry was created to look after the welfare of the tribals. This
Government has tried to solve the problems which the tribals have been facing for a long time. The problems have been
identified and special programmes have been initiated.

The problem of low literacy rate among tribal women has been targeted by this Government to improve the quality of life
of the tribals. It is seen that only about eighteen per cent of tribal women are educated. To bring them on par with the
other communities, the Government has taken a lot of initiatives through this Ministry.

Many of the castes that have been left out earlier, how have been included now in this Bill which the hon. Minister has
piloted. Corrections have been made where synonyms were missing. In respect of Orissa, | would like to thank the
Government for agreeing to include Bhatara community. The Government is going to move an amendment to this effect.
This Bhatara caste was a highly neglected caste. Though they were tribals, for marriage relationship they have affinity
with the same Bhatara communities of the adjoining Districts. By moving this amendment, Government would be helping
more than one lakh fifty thousand tribal people.

| clearly submit that | support this Bill. This Government has tried to get the tribals into the mainstream of our civilisation.
This has not been done previously. A major part of tribal population has diminished in the last fifty years in the North-
East, Orissa and Bihar. The population of primitive tribes in the Andamans has diminished. The population of Ongi tribe
has not increased because of lack of medical facilities and health care. This Government has tried to initiate and make
this programme for the tribals proactive. It is only the proactive effort that can improve the economic and social status of
the tribals.

The Minister is a tribal himself. He knows the problems of tribals better than anybody else. He grew in a tribal village. The



problems faced by tribal youths can be best explained by him. | congratulate the hon. Minister for coming forward with
this Bill. | support the Bill wholeheartedly.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, this Bill has evoked a lot of response from the Members, especially
from the tribal Members. They want to take part in the debate cutting across party lines. | made a request to the hon.
Speaker this morning that instead of confining this debate to half-an-hour or one hour, it should be conducted till four
o'clock when Discussion under Rule 193 will be taken, and continued later on. The hon. Speaker conveyed to me that it
will be taken care of in that manner. Accordingly, we request that Members should be given more time to speak.

MR. DEPUTY-SPEAKER: Did the hon. Speaker agree to take it up under Rule 193?

SHRI PRIYA RANJAN DASMUNSI : The discussion could be continued till four o'clock, and can be concluded later.

MR. DEPUTY-SPEAKER: We will stick to the time scheduled as decided by the BAC.

SHRI PRIYA RANJAN DASMUNSI : No, Sir. BAC allotted only half-an-hour for this, which is not sufficient....(Interruptions)

SHRI BIKRAM KESHARI DEO : Sir, may | continue further? Since you told me that this discussion is only for half-an-hour,
| accordingly curtailed my speech. There is so much to speak on tribals....(Interruptions)

MR. DEPUTY-SPEAKER: You have already had your say. The BAC in its wisdom decided only half-an-hour for this Bill.
Members know the limited purpose for which this Bill has been brought before the House. Every one of us is concerned
about the tribal welfare. We can have elaborate discussion on this under any other form. This amendment Bill has been
brought with the limited purpose. | would appeal to all of you to stick to the time fixed by the BAC.

SHRI PRIYA RANJAN DASMUNSI : | would like to make an appeal. Seeing the number of amendments that have been
tabled, we could judge the concern of the House. Keeping that in view, | made a presentation before the hon. Speaker to
continue with this item up to 4 o'clock, before discussion under Rule 193 is taken up. The Minister could finish reply by 4
o'clock. Those Members who want to speak can give their names and they can confine themselves to five to six minutes.
A series of amendments have come and if each one sticks to speak on the amendment, the discussion will not conclude
today. Therefore, the hon. Speaker was kind enough to say that this item may go up to 4 o'clock.

MR. DEPUTY-SPEAKER: We will try to finish it as quickly as possible.

SHRIPABAN SINGH GHATOWAR (DIBRUGARH): First of all, | would like to congratulate the hon. Minister for bringing this
Bill to include some of the deprived communities in the Scheduled Tribes List.

We have raised this issue a number of times earlier also in this House. The Government has promised us to bring a
comprehensive Bill in this regard. A lot of requests have come from different States. | will not go into them. | would
confine myself to the problems faced by my State, Assam. As you know, a number of communities in Assam are agitating
to be included in the Scheduled Castes and Scheduled Tribes List. We had a number of unfortunate bandhs also to
protest this. Many people had lost their lives in various agitations held to demand their Constitutional right of including
them in the Scheduled Tribes List.

Considering this problem, the then Lok Sabha constituted a Select Committee under the Chairmanship of Shri Amar Roy
Pradhan. That Committee had gone into the details of the demand of the people of Assam. The Select Committee was
exclusively constituted by this august House to go into the demands of the people of Assam. The then Government of
India promulgated an Ordinance to include one of the major communities of Assam, Koch Rajbangshi as the Scheduled
Tribes. That Ordinance had to be promulgated several times because of frequent dissolution of the august House before
completing its full term. | think three to four times Ordinances were issued.

In this background, this Bill has come up for discussion in the House. The hon. Speaker had kindly constituted a
Committee comprising of 15 Members drawn from all sections of the House under the Chairmanship of Shri Amar Roy
Pradhan to go into the details of the demands of the people of Assam. In this Bill, the hon. Minister has very kindly
included only a few communities from Assam.

Dimasa, Hajong, Singhpho, Khampti and Garo are the communities that they have included in the list. He has
excluded other communities. The Select Committee had twelve to thirteen sittings in which they considered
memorandums received from 281 associations, organisations and individuals who had put forth their demands. The
Committee had called the Registrar General of India, the then Secretary of the Tribal Department also to come and
give evidence. They have recommended inclusion of a few more communities in the list. Some of the communities
that they suggested are Koch Rajbangshi, Tai Ahom, Tea Tribes, Chutiya, Moran, Matak, etc.

Then there is the Tea Garden community. Though this is not the name of a community as such, tribal people like
Orang, Munda, Santhals and other tribes — whom the hon. Minister knows personally — who are working in tea
gardens are recognised as Scheduled Tribes all over the country. Even the Kandha in Orissa who are a primitive
tribe has not been recognised as a Scheduled Tribe.

The State Government of Assam has recommended certain communities to be included in the list. Our hon. Chief
Minister has written two letters to the hon. Prime Minister personally to expedite the matter because that is creating



a lot of social tension in Assam. It is also creating other problems. He has requested that an appropriate legislation
may be brought so that these tribes could be included in the list of the Scheduled Tribes.

| do not want to go into details of each and every community because the list is very long. For that reason, we have
brought the amendment to enlist 38 tribes and | request the hon. Minister to consider the amendment given by us.
Otherwise, you will be depriving the people like Koch Rajbangshis who are the aboriginal people of Assam. Then
there are Chutiyas who are also aboriginals. The Tai Ahom community is in the other part of the northeastern
region. The Tai speaking people are recognised as a Scheduled Tribe community. Likewise, Moran and Matak are
also aboriginal people. They are most backward people, socially and economically. Now a days, | am pained to say
this, many young boys from this community have taken to the arms. But the constitutional right given by this Act will
give a good message to the young people who have taken to the arms in frustration.

In the Statement of Objects and Reasons, the hon. Minister has stated that he is removing the area restrictions in
respect of certain specific tribes in the existing list and imposing area restrictions in respect of certain other castes.
In Assam Orang, Munda, Santhal, Bhil, Kheria, Kandha etc. are recognised as Scheduled Tribes in the border
areas of West Bengal. But just half a kilometre away those people are not recognised as Scheduled Tribes. There
is marriage among the families of these communities. In one part they are recognised as ST whereas in another
part they are not recognised as ST. This is creating a lot of problems.

You know the problemin the BAC areas. Hundreds of people have been killed in communal clashes. It created a
major law and order problem in Assam. If we give them ST status constitutionally, | think these communities will be
satisfied and they will remain grateful to you. That is their genuine demand also.

Sir, two Scheduled Tribes of Sikkim also are included. | would like to read two or three lines on this point.

We are including two Sikkimese Scheduled Tribes in this Bill, namely, Limboo and Tamang. In consequence, the
Constitution (Sikkim) Scheduled Tribes Order, 1978 will have to be amended. We request the Government to
ensure that when the Order is amended, a new clause may be there which is reading as follows:

"The inclusion of the two communities by this amendment shall not adversely affect the rights of the
Bhutia and Lepcha communities of Sikkim as provided for themin any law."

This is in case of Sikkimese Scheduled Tribes. We have personally met the hon. Speaker and the hon. Minister for
Tribal Welfare also . Already a lot of injustice has been done to these communities. Koch Rajbhangshi, Chutiya,
Moran, Matak, Oraoon, Kol, Santhals and Bhil communities are enjoying this status and the Minister must bring a
legislation as soon as possible. | request the Minister to take note of these points.

SHRI BASU DEB ACHARIA (BANKURA): Sir, | welcome this legislation.

An assurance was given that a comprehensive Bill would be brought to include all the left-out communities which
are ought to be included in the list of Scheduled Tribes. Here, in the Bill, 141 communities are proposed to be
included in the list of Scheduled Tribes. In the list of West Bengal, two communities belonging to Darjeeling are now
being included, namely, Limboo Tribe and Tamang Tribe. There was a long pending demand for the inclusion of
these two communities in the list of Scheduled Tribes of West Bengal. But some communities have not been
included although an assurance was given a number of times on the floor of the House that when a comprehensive
legislation would be brought, those cases would be considered.

| know about a community called Deswali Machi. This community was recognised as a Scheduled Tribe till 1956
and they used to enjoy all facilities like other Scheduled Tribes. But that facility was withdrawn. Since then, this
community has been demanding for inclusion in the list of Scheduled Tribes. This community is found in four or five
districts of West Bengal. They are mostly living in Purulia, Bankura, Paschim Midnapore, Burdwan and Hoogly. The
Government of West Bengal, in 1999, recommended for its inclusion in the list of Scheduled Tribes.

Sir, in November, 2001, a proposal was sent to the Registrar General of India for his consideration. One year has
already elapsed but | do not know whether any report has come from the Registrar General of India or not.

Sir, the Committee on Petitions, which is a parliamentary committee for which | happen to be the Chairman,
examined this issue. We went to the district of Purulia and had a meeting with the representatives of this
community. We also had a meeting with the Minister for Tribal Affairs. In spite of the categorical recommendation of
the parliamentary committee, namely, the Committee on Petitions for its inclusion, it has not been included. This
recommendation was made long back.

One year back this recommendation was made. The Report was submitted and three months' time was given to



implement the recommendation of this Commiittee. In spite of that this Community has not been included in the
proposed legislation. This Community is the most backward community. Only 0.95 per cent are matriculates in this
Community. Landless peasants or landless labourers constitute twenty-five per cent of this Community. Land
holders up to five bigas are more than sixty-five per cent. This Community is economically, socially and
educationally backward. But their cases have not been considered. | hope the Minister will assure this House that
he will definitely consider including this Community when he brings another Bill.

| support Shri Ghatowar's demand, that is, the inclusion of Santhal Community in the list. These people were
brought by Britishers to work in the tea gardens. Their relatives are all in the Chota Nagpur division, that is, in
Purulia, Dhanbad, Ranchi and Singhbhum. In every State, in Orissa, in Jharkhand, in West Bengal, Santhals are
recognised as Scheduled Tribes, but in Assam, they are not recognised as Scheduled Tribes. The reason is,
previously the Government of Assam did not recommend for their inclusion in the list of Scheduled Tribes, but now
the Government of Assam has already recommended it. | request the hon. Minister to consider this when he brings
another Bill in the next Session.

MR. DEPUTY-SPEAKER: Shri Ghatowar, please conclude now.

SHRI BASU DEB ACHARIA : Fifty-thousand people belonging to Halwa community of Maharashtra have submitted
a petition to the hon. Speaker as well as to the hon. Prime Minister, demanding that they should be included in the
list of Scheduled Tribes. | would request the Tribal Affairs Minister to consider these genuine demands for which
the State Governments have already made the recommendation. The Ministry should pursue it with the Registrar
General of India as well as with the National Commission of Scheduled Castes and Scheduled Tribes so that all
these communities could be included in the list of Scheduled Tribes. These demands should be considered.
...(Interruptions)

MR. DEPUTY-SPEAKER: Now | am calling Shri Gudhe to speak.
...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record now.

SHRI BASU DEB ACHARIA : With this | conclude. Thank you. ...(Interruptions)

MR. DEPUTY-SPEAKER: You wanted me to take this extreme step of saying not to go on record. You know we
have allotted only half an hour for this Bill. Only two minutes were allotted to your Party. But you took seven
minutes.

st aqRa arard : “Ec +EEVEA PE/E)4 AE3 BEE&®E4 cEAMEE?

MR. DEPUTY-SPEAKER: That was not decided by me. How can | decide? Your Party Members were there in the
BAC.

...(Interruptions)

SHRI BASU DEB ACHARIA : How will half an hour be enough? So many hon. Members want to speak on this
issue.

P JFAN (HE (eSS, S.9.) | SUreds #eled, ¥g Weayul Heu= fadusd 2, 36 W eng o # w4 ==l & i fi?

MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, this being an important Bill, your representatives pleaded for it.
...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, will you please resume your seats?
...(Interruptions)

o e g | STee Jeiey, o7 39 31 fiFe &1 v FeiRa &3 @ 3o Jeaye! @em s w® oW ==t erft?

MR. DEPUTY-SPEAKER: Shri Akhilesh, | have given the floor to Shri Gudhe.
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MR. DEPUTY-SPEAKER: Kunwar Akhilesh Singh, | have given the floor to him.
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14.56 hrs. (Dr. Laxminarayan Pandeya in the Chair)
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SHRI PURNO A. SANGMA (TURA): Mr. Chairman, Sir, | would like to welcome this Bill and | would like to thank the
hon. Minister and the Government for having included Gharo tribes living in Assam in this list. On behalf of the
people of Assam, | would like to thank the hon. Minister very much.

| have only two points to make. The first is that a lot of problems are being created because the lists of Scheduled
Castes and Scheduled Tribes are published State-wise, as we could see from the debate itself. Perhaps, the best
thing would be to have a national list rather than having a State-wise list. Then, the problem could be solved. This
is what we have also recommended in the Constitution Review Commission. We have recommended that there
should be a national list instead of a provincial list.



The second point is a problem particularly relating to Delhi Administration. In spite of the fact that the lists are State-
wise, an exception was made for Delhi right from the very beginning by a notification dated the 14" October, 1955
to the effect that though Delhi is a Union Territory and does not have a list of its own, since Delhi is directly
administered by the Union Government, the policy of reservation for Scheduled Tribes must be made applicable to
Delhi. This has been followed all through but since the year 2000, this has been discontinued. Apprehending that
such a move was about to take place, | had myself raised this issue on the floor of this House way back in 1988
where the hon. Prime Minister himself intervened and assured that this would not be changed, that order would
stand and Scheduled Tribes would be eligible for reserve quota in Delhi Administration. That was the assurance
given by the hon. Prime Minister himself, but in spite of that assurance, the Delhi Administration has discontinued
this reservation.

15.00 hrs.

The National Commission for Scheduled Castes and Scheduled Tribes took cognisance of this issue. The
Chairman had called a meeting of all the departments where the Secretaries of the Ministry of Law, Department of
Personnel and all other concerned Secretaries agreed that the order issued by the Government of India on the 14t
October, 1955 should continue. That was the unanimous opinion given by the various departments. Unfortunately,
the Ministry of Home Affairs did not act upon on that decision. The matter has now been referred to the Attorney
General of India.

| met the hon. Minister of Home Affairs, Shri L.K. Advani yesterday. He assured me that he would tell the Ministry of
Law to expedite this so that nothing harm would be done. | hope the hon. Minister will pursue this matter and get the
report from the Attorney General of India and ensure that the order of 1955 continues and Scheduled Tribes are
eligible to have this quota in the Delhi Administration.
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SHRI K.H. MUNIYAPPA (KOLAR): Mr. Chairman, Sir, | thank you for giving me the opportunity to speak. It was the
dream of Mahatma Gandhi to give not only the right to vote or citizenship to the Scheduled Castes and the
Scheduled Tribes, but also all facilities which should be enjoyed in a proper manner by all the citizens of India
irrespective of their area and irrespective of their caste or creed. It was on the suggestion of Mahatma Gandhi that
Pandit Jawaharlal Nehru appointed Dr. Babasaheb Ambedkar as Chairman of the Draft Committee of the
Constitution. It was elaborately discussed and the whole thing was explained that every person, every citizen
should get all the opportunities. | will only mention those communities which are left out in the States.

First of all, | thank the hon. Minister, a young and dynamic Minister, who has brought this amendment. It is not
sufficient. | request through you, Mr. Chairman, that he should write to the State Governments and get the names of
all the communities, which are left out, in order to include all of them. At the time of Budget Session, he should
place it before the House. | think, the whole House would agree. It is done in piecemeal. Sometimes, some States
are represented and sometimes, some States are not represented. Therefore, the Union Government should write
to all the State Governments and get all the details. Thereafter, it should bring an amendment to incorporate them
all.

| would like to mention one or two things. In Karnataka, there is a tribe Medar, Medara which has been left out.
They are all synonymous terms in Karanataka List 37 — Medara, Medar and Buddar. We have already given it in
writing. The hon. Minister Shri Ananth Kumar has given it. | have given it. Shri Basavanagoud has also given it.
These are the things to be incorporated. Even if it is not possible to do it now, by the time the next Session starts,
the Government should totally identify them and come to the House with a comprehensive amendment. | think, the
whole House will be unanimous on this issue.



I would like to point out another important thing. The Minister for Environment and Forests is also here. Most of the
people are living in the forest areas. The hon. Minister, only last week, had totally accepted what we Members and
hon. former Prime Minister, Shri H.D. Deve Gowda had mentioned about regularising the land to the tribal people
who are cultivating it or those who are living in the forest. He had also agreed. Regularising of land to the tribal
people who are enjoying particular land from time immemorial should also be considered.
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SHRI BHIM DAHAL (SIKKIM): Sir, the Limboo and the Tamang communities in Sikkim had been trying for getting
the tribal status in Sikkim for over two and a half decades. Now, their dream is about to come true with the passing
of this Bill. | would like to express my gratitude to the Union Welfare Minister for having brought forward this Bill.

Sir, 1 would also like to put on record that we have communities like the Bhutias and the Lepchas in the State of
Sikkim. They have their distinct identities and they have been declared as tribals in the year 1978. So, | would like
to submit that their seats as well as their unique identity should be maintained and they should not feel hurt for the
reason that they are not being included in this list while the other communities are being included.

Sir, we, in Sikkim , have other communities like the Gurung, the Rai, the Shunwar, the Managar and the Bhujil. We
have been consistently demanding for a tribal status for these Communities in Sikkim. | would like to request the
hon. Minister to set in motion a process for inclusion of these communities in this list.

Sir, my last point is that there are communities also like the Bahun, the Chetris and the Newars in our State. |
believe, such communities cannot be included in the list of Scheduled Tribes. But people belonging to these
communities also have been demanding for this for the last so many years. | would like to request the hon. Welfare
Minister to kindly to initiate some measures for including these communities in the list of backward communities.

Sir, on behalf of our beloved Chief Minister, Shri Pawan Chamling and the people of Sikkim and on behalf of the
Limboo and the Tamang communities, | thank the Central Government for bring forward this Bill.

SHRI AJIT KUMAR PANJA (CALCUTTA, NORTH EAST): Sir, the entire source of inspiration of this discussion has
been article 15(iv) and article 323 of the Indian Constitution. Although | welcome this Bill, yet | would like the hon.
Minister to take note of certain points that | have collated by reading the judgements of the Supreme Court and the
debates of this House.

Sir, firstly, the word "backward' should be taken to mean all the three aspects -- social, educational and economic.
Secondly, the hon. Minister must have seen that article 15(iv) talks about "class' and not about "caste'. Therefore,
all the three aspects, namely social, educational and economical should be taken together while deciding
backwardness, and enlisting them in S.C/S.T list.

Sir, in the judgement in a case between the Government of Uttar Pradesh versus Shri Pradeep Tandon may be
taken into consideration to see that the differentiation between Scheduled Castes, Scheduled Tribes and the OBCs
should be decided on the criteria of social, educational and economic backwardness. The Supreme Court also has



held that there is no bar in regard to a person being classified as belonging to Scheduled Castes even though he
has been classified as belonging to the OBC, provided said three tests are satisfied.

Sir, so far as the State of West Bengal is concerned, | would like to submit that there has been a complete non-
application of mind by the State on this issue. Such cases of according a Scheduled Caste, Scheduled Tribe or a
OBC status to people is being done by a improper selective process. There are 177 communities in the State who
have been classified as belonging to the OBC category and are really poor in every respect, even poorer than the
persons who are categorised as being Scheduled Castes, but they have not been given the status of being
Scheduled Castes because of a mean type of politics of the State Government. Now, “Saha' community in our State
is classified as a Scheduled Caste community. But there also within brackets they mention (except sunri). We do
not know on what basis this is being done. They are excluding from the list a particular class who are really poor
and backward educationally and socially. Therefore, there has been a complete non-application of mind by the
State Government in this regard. | would like to request the hon. Minister to take special interest in the State of
West Bengal and see to it that dirty politics is not played while determining the status of communities. Shri Sangma
talked about having a National List in this regard. But | do not think it would be possible. But there is a difficulty
when a person belonging to a community enjoys a Scheduled Caste on ST status in West Bengal but that
community is not recognised as a Scheduled Caste on ST community in the State of Bihar and rice-versa. When
such persons are transferred to Bihar where the community to which he belongs is not included in that list on
SC/ST and so his children are put in difficulty.

I would, therefore, request that a law be made that if any State recognises a particular community as a Scheduled
Caste, Scheduled Tribe or OBC, it will circulate it to all other States and all other States will abide by that.
Otherwise, there will be great difficulty as far as these matters are concerned.

DR. JAYANT RONGPI (AUTONOMOUS DISTRICT ASSAM): Mr. Chairman, Sir, the process of including or
excluding communities from the list of Scheduled Castes and Scheduled Tribes has always remained arbitrary,
discriminatory and totally non-transparent. This Bill is not an exception to that.

From the discussion itself it becomes clear that many genuine castes have been left out even now. For the tribe to
which | belong, it took fifty-five years to have its name changed. On the one side the Sixth Schedule to create an
Autonomous Hill Council for the Karbi tribe was incorporated in the Constitution. On the other hand, Karbis were
recognised in the list under a very derogatory term. We have been requesting the Government to change this
derogatory term and recognise the tribe as Karbi. It took fifty-five years after Independence and it is only now that
the name has been changed.

Following the division of Assam into seven States, some of the Karbis who were living in the undivided Assam
stayed back in Meghalaya; some of them stayed back in Arunachal Pradesh; some stayed back in Nagaland. As a
consequence, the Karbis in all these States are not recognised as a Scheduled Tribe. In this Bill, Garo tribe, which
is recognised as a hill tribe in Meghalaya, is being recognised in Assam. However, the Karbis, who remained on the
other side of the interstate boundary at the time of undivided Assam, are not recognised as a tribe. This type of
discriminatory and pick and choose policy has to be discontinued. Karbis living in the neighbouring hill States, and
plain Districts like Kamrup, Nowgaon, Brahmaputra valley Districts, and also in the other States like Meghalaya and
Arunachal Pradesh should be recognised as tribals.

Sir,  would like to bring to the notice of the House another fact. While there are many genuine cases which are left
out, recently there has been a trend. Whereby some very strong and economically forward communities who are
politically influential are pushing their way to include the name of their community in the list of Scheduled Castes
and Scheduled Tribes. While we support the inclusion of genuine communities, this House must also stop this
conspiracy by some influential communities to take advantage of their political influence and creep into the list.
There should be a national policy in this regard.

| want to bring to your notice, for example, that Koch Rajbongshi community which is a very strong community in
Assam is now trying to get itself included in the list.

MR. CHAIRMAN : Please conclude now.

SHRI MADHAB RAJBANGSHI (MANGALDOI): They are recommended by every agency for recognition as a
Scheduled Tribe. The Registrar General of India recommended it; the State Government recommended it; and the
Standing Committee on Labour and Welfare recommended it. How can anybody say that Koch Rajbongshi should
not be included? ...(Interruptions)

MR. CHAIRMAN: The hon. Member has not yielded and | have not permitted you. Please sit down.



DR. JAYANT RONGRPI : Sir, unnecessarily my time is being wasted.
MR. CHAIRMAN: When your turn comes you can say what you want to say. This is not the proper way.

DR. JAYANT RONGPI: Mr. Chairman, Sir, through you, | wish to bring to the notice of the Government that Koch
Rajbongshis are recognised as a Scheduled Caste in the State of West Bengal. If they are recognised as a
Scheduled Caste in West Bengal, how can they be recognised as a Scheduled Tribe in Assam? There should be
national policy in this regard. If a community is recognised as a Scheduled Caste in a particular State, it should be
recognised as a Scheduled Caste only in other States.

So also, if a community is Scheduled Tribe in a particular State it should be recognised as Scheduled Tribe in other
States also. There cannot be a dual policy. With this, | once again demand that Karbis, living outside the specified
area should be included as Scheduled Tribe.

DR. D.V.G. SHANKAR RAO (PARVATHIPURAM): | rise to support the Scheduled Castes and Scheduled Tribes
Order (Second Amendment) Bill, 2002.

| would thank the hon. Minister on my own behalf and on behalf of my Party, TDP. In this Bill 142 claims have been
included. The elaborate procedure by which the claims have been processed is quite effective but in the case of
some proposals of inclusion or exclusion the process is very slow. Some proposals are shuttling between the State
Government and the Central Government on one pretext or the other. So, | request the Hon. Minister of Tribal
Affairs to see that the matter is disposed of speedily.

Sir, the tribals who migrate from one State to another are not getting the Scheduled Tribe status. It is a sort of
injustice. The Government should form a uniform policy to identify them as a particular community on all India basis.
There are some instances where some communities having same social customs, marital relationships, dialect,
lifestyle and other similarities are not being treated equally. In some districts they are given the Scheduled Tribe
status while in others they are not getting so. All these anomalies and problems should be addressed properly.

Sir, simply adding more categories in the list of Scheduled Castes and Scheduled Tribes is not going to help unless
proportionately the financial allocations are made and reservation quota is proportionally increased.

With these words | conclude, Sir.

SHRI MADHAB RAJBANGSHI (MANGALDOI): Mr. Chairman, Sir, while welcoming this Bill | would like to raise a
serious matter which has become a Constitutional crisis in Assam.

Sir, Koch Rajbangshi community, which is the poorest amongst the poor in the State and ethnically and historically
the sons of the soil, was included in the List of the Scheduled Tribes by an Ordinance No.9 of 1996. It was followed
by Fourth. After that to replace this Ordinance, Bill No.21 of 1996 was introduced in this House. This Bill was
referred to the Parliamentary Select Committee headed by Shri Amar Roypradhan. The Parliamentary Committee
went to Assam and took evidence. It recommended strongly that Koch Rajbangshi should be included in the List of
the Scheduled Tribes. They submitted their report on the 14th August, 1997. Till now, this report has not been
discussed in this House. Later on the Government have formulated four modalities to be included in the Scheduled
Tribes. Koch Rajbangshi is recommended by the State Government of Assam twice. They are also recommended
by the Tribal Research Institute of Assam, Registrar-General of India, the National Commission on Scheduled
Castes and Scheduled Tribes and also by the Standing Committee on labour and Welfare. They have submitted
their report recently on the 12" December in this House. Yet, our name has not been included in the
comprehensive list that has been prepared.

Five castes have been included in the comprehensive Bill which has been brought before the House. They are,
Dimassa, Hajong, Singhpho, Khampi and Garo. | am not opposing their inclusion. Their names have been included
because of removal of area restriction but they are Scheduled Tribes in Meghalaya and not so in Assam.

In the case of Koch Rajbangshi, they are not in the Scheduled Tribes list in Assam whereas they are recognised as
a Scheduled Tribe in Meghalaya.

DR. JAYANT RONGPI : He is misleading the House. Koch Rajbangshi is not a Scheduled Tribe in Meghalaya.
MR. CHAIRMAN : Dr. Jayant, please take your seat.
...(Interruptions)

MR. CHAIRMAN: Nothing will go on record, then.



(Interruptions) &€, *

SHRI MADHAB RAJBANGSHI: You see the history. You do not know the history in that case. Koch Rajbangshi is a
Scheduled Tribe in Meghalaya. Their name has come on the basis of removal of area restriction. But Koch
Rajbangshi's name is not included in this list. Actually, the Ministry of Tribal Affairs has violated clause 2 of article
342 because whereas we are included in the list of ST by a notification, we have been excluded from the list
without any notification. Now we are neither ST, nor OBC or a general caste. Why this kind of discrimination and
injustice is being done to these people? It is a very serious matter.

Now the State Government, the RGI, the Tribal Research Institute, the Standing Committee, the National
Commission, everyone has recommended the inclusion of Koch Rajbangshi, yet this is not included in the
comprehensive list. What is the reason?

4. vgaw wdre fae (dee) ool @ gg gdwm? s ot /e @ &7

SHRI MADHAB RAJBANGSHI : Therefore, | have given the amendment to include Koch Rajbangshi in the list of
Scheduled Tribes. | urge upon all the senior Members of this House to cooperate with me to include the name of
Koch Rajbangshi in the comprehensive list. This is a very genuine case. We have fulfilled all the modalities. |
request the hon. Minister to include the name of Koch Rajbangshi in the list of Scheduled Tribes.

* Not Recorded
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"By far the largest sub division among the Koshtis is the Halbi, to which more than five-sixths of the caste
in the Nagpur district belongs; they are the people who make the fine white cotton clothes with silk
borders, for which more especially the towns of Nagpur and Umrer are famous."
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"Accordingly, the occupation of Halba/Halbi was since weaving, their caste in the Revenue records,
Death and Birth records, was recorded as Koshti by the then Government officials and employees, meant
for this job. This has happened only after the practice of recording revenue was started, but prior to this,
right in the year 1891 or so, the castes of Halba/Halbi, i.e., the so-called Koshti of the then C.P. and
Berar, was recorded as Halba/Halbi only and were also recognized/known and said to be Halba/Halbi
only."
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SHRI RAJMUKAR WANGCHA (ARUNACHAL EAST): Sir, with all humility, | would like to say that | am not in total
agreement with the Bill placed in the present form. The provisions of the present Bill, as far as Arunachal Pradesh
is concerned, are inadequate and are not fully in accordance with the suggestions and recommendations made by
the State Government, RGI and the National Commission for the Scheduled Castes and Scheduled Tribes.

Only four tribes have been inserted in the Bill, namely, Adi, Hruso, Tagin and Khamba. Out of these four tribes, two
tribes are already in existence. The Government of Arunachal Pradesh has recommended to delete Abhor and
substitute it by Adi. But in the present Bill, | find that they have not deleted Abhor but have included Adi. This will be
duplication. In the case of Aka tribe also, they have not deleted Aka but they have added Hruso. So, we have
requested the Government to substitute Aka tribe with the term called Hruso. Thus both the names are there. This
is duplication of work. It is a serious anomaly which should be corrected by the present Government.



Then, we have also recommended as many as 12 tribes to be included which has also been recommended by the
National Commission for the Scheduled Castes and Scheduled Tribes, RGI and so ona€;, ...(Interruptions) Sir,
please give me a few more minutes. | have to say a very serious point on the Scheduled Castes list.

MR. CHAIRMAN : There are seven more Members to speak from the Congress Party.

SHRI RAJMUKAR WANGCHA : Please give me more time, Sir. The State of Arunachal Pradesh has inherited the
legacy of Scheduled Castes of Assam. It is clearly mentioned in the recommendation and the Commission has also
observed that the Scheduled Castes list of Assam was made applicable to Arunachal Pradesh in tofo without any
change. But there is a provision under articles 341 and 342 of the Constitution. It provides that castes and tribes
have to be specified in relation to that State/Union Territory, as the case may be, in consultation with the Governor
thereof. But nothing has been done. There is a recommendation from the National Commission for the Scheduled
Castes and Scheduled Tribes to delete all the Scheduled Castes. The recommendation says:

"In view of the analysis provided above, based on available literature and results of 1991 and earlier
censuses, this office supports the proposal to delete the entire list of Scheduled Castes in Arunachal
Pradesh, as the population returning themselves as Scheduled Castes, are mostly recent migrants and
therefore without any root in the local cultural milieu of the State. This office further is of the opinion that
separate field investigation in Arunachal Pradesh is not necessary at this stage"

In spite of that the Ministry has not done anything on this. So, | would like to request the Ministry to come with a
more comprehensive Bill in which the amendments which | have put forward may be considered.

With these words, | conclude.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Hon. Chairman, Sir, | am thankful to you for
having given me an opportunity to speak on this very significant Bill vizz. The Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill, 2002. First of all, | extend my heart-felt thanks to Shri Jual Oram, the Minister of
Tribal Affairs. And at the same time, | thank the Government of India for having brought this very important Bill in
this august House. | do strongly support this Bill, but with certain amendments. Here, | would like to bring one
amendment. That is, in page 3, after line 30, 'Bodo or Boro-Kachari' should be inserted so as to include more than
one lakh Bodo tribal population living in two hills, autonomous districts of Assam, that is Karbi Anglong and North
Cachar Hills in list of the ST Child list.

At the same time, | would like to appeal to the Government of India to include our Karbi tribal brethern also who
have been living in the plains areasof Assam in the ST (Plains) List.. Unfortunately, because of inter-district area
restriction provision, the Bodos living in the hill areas and Karbis living in the plain areas of Assam have not been
given the status of tribals. It is a very unfortunate and peculiar situation. | would like to appeal to the Government of
India to remove this inter district area restriction in the case of Boro-Kachari and Karbi people in relation to hills and
plains areas of Assam respectively.

| am coming to another very serious point, which was mentioned by Shri Madhav Rajbangshi. He raised a demand
for inclusion of Koch Rajbangshi people, in the list of Scheduled Tribes (Plains) in relations to Assam. There are
some communities in Assam who are more advanced and populous then the original tribal people of Assam. If those
more advanced and populous communities are included in the list of Scheduled Tribes, then the original tribal
people will be marginalised in a very dangerous way. ...(Interruptions) Thast is why, all the tribal organisations have
vehementaly opposed this move. ...(Interruptions)

MR. CHAIRMAN : Shri Rajbangshi, please do not disturb.
...(Interruptions)

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : That is why, before considering this kind of senstive and
contentious issue, the Government of India and the Ministry of Tribal Affairs should consult all the original tribal
leaders and tribal organisations of Assam. ...(Interruptions) Otherwise, do you know what will happen? The
indigenous tribal people's indigenous rights and status will be endangered and their survival and existense as well
as their security also will be threatened. ...(Interruptions)

MR. CHAIRMAN: Shri Rajbangshi, why are you disturbing?

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, Koch people living in Assam are not similar to the Koch
tribe living in Meghalaya. The Koch tribe living in Meghalaya who have been included in the list of Scheduled
Tribes in relation to Meghalaya, are quite different to that of Koch Rajbangshi people of Assam. So, this serious



matter and pertinent aspect should be taken in to account with great seriousness while dealing with such
controversial and contentious issue in question.

DR. AD.K. JAYASEELAN (TIRUCHENDUR): First of all, | thank the hon. Minister for including "Kanikaran, Kanikkar
(in Kanyakumari district and Shenkottah taluk of Tirunelveli district', it is in my constituency. | will appreciate the
hon. Minister if he extends that to some other areas also. | plead that the Government should include fishermen
also. They are living in misery and in poverty. The Government must come forward to include themin the list of
Scheduled Castes. | would like to place before this House an important thing. There is a discrimination to the
Scheduled Caste Christians. The Christians are discriminated against. They have appealed so many times to the
Government to accommodate them also. | think it is time to accommodate the Dalit Christians also in the list of
Scheduled Castes.

Suppose in a Dalit family the elder brother may be a Hindu and the younger brother may be a Christian. So, the
Christian is denied the opportunity of being in the Scheduled Caste community. He is treated as a person belonging
to the backward class. So, it is a kind of an ill-treatment or inequality among the dalit brothers.

So, | appeal to the Government to consider this point. With these words, | conclude my speech.
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SHRI T. GOVINDAN (KASARGOD): Sir, | thank you for giving me this opportunity.

At the outset, | would like to say that this Bill is proposed to resolve the anomalies existing in the Scheduled
Caste/Scheduled Tribes Order. But unfortunately the Bill itself has some anomalies. Through the amendment, |
would request the hon. Minister to resolve such anomalies.

The Marathi community living in and spread over Hosdurg and Kasaragod taluks is now existing in the Scheduled
Tribes list of Kerala. The total number of Marathi people comes approximately to 40,000.

Even after 55 years of Independence, this community has attained no progress in the social and economic sectors.
The literate people in this Marathi community are only to the extent of two to three per cent, not to mention about
people who are in Government jobs, who are industrialists and traders. Really, the criteria of including one
community in the Scheduled Tribe list are relevant even now for the Marathis. Most of the families are living in the
hilltops and their lives mostly depend on forest resources and hunting. Their life-style is primitive. The areas of
these people are under-developed. There are no roads, water, electricity, hospitals and schools. This community is
reluctant to interact and cooperate with other segments of the local people. They have their own identification for
retaining them in the Scheduled Tribe list.

On the basis of the wrong assessment, the Government decided to delete the Marathis from the Scheduled Tribe
list of Kerala. This is injustice done to them and it will affect the future progress of the poor Marathis. It is
noteworthy that the Marathis in the adjacent Karnataka State are existing still in the Scheduled Tribe list.
Considering these facts also, | would request the hon. Minister to reconsider the decision to delete the Marathis
from the Scheduled Tribe list of Kerala.

In this connection, | would like to point out another thing. Two months before, the Members of Parliament from
Kerala met the hon. Minister. The hon. Minister assured us that if the Kerala Government recommended, it would



be retained in the Scheduled Tribe list. The Kerala Government has strongly recommended to retain the Marathi
community in the Scheduled Tribe list. But, unfortunately, the Minister did not care it. It is against the federal
structure of our Constitution.

Moreover, the Minister has also not fulfilled the assurance given to the hon. Members of Parliament. This
community is already existing in the List of Scheduled Tribes in the State of Karnataka. So, | would request the hon.
Minister to retain this community in the List of Scheduled Tribes in Kerala and also accept my amendment.
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SHRIMATI MARGARET ALVA (CANARA): Mr. Chairman, Sir, | would be very brief and | would like to take only two
minutes.

First of all, | would like to bring on record my gratitude. It is after 25 years of a battle which | have waged to bring the
Siddhis of North Karnara into the List of Scheduled Tribes that | have succeeded today. So, | speak with a heart full
of gratitude. | would just like to point out that the whole process takes so long as it has to go through 12 levels, from
the Block to the Taluk, the District, the State, the Ministry, the SC/ST Commission, the Census commissioner, back
to the Ministry, the Cabinet, the Parliament, the President and it has to go through all these levels back again. | feel
that there should be a much more streamlined process of determining these communities. Then, all these kinds of
complaints will not arise.

Secondly, | would like to say that most of these people have problems first of being identified. But when they are not
identified and given the status, then all the rights which are given to these communities, when they are recognised,
are denied to them by the Forest Department.

16.00 hrs.

They say: "You are not recognised STs. So, you have no rights within the forest area." For instance, for these
people, | gave from the MP's Fund even drinking water wells for the Sidhi community in my constituency. | was told:
"They cannot dig wells because it is a forest area, though they are known as 'Kadu Jana'- living in the forest. |
think, some kind of coordination between the Ministry dealing with the SCs and STs and the Department of Forests
is called for.

Lastly, | just want to mention that while it takes so long to include them, in my State, today, a community the
Moghers, which has been on the list of SCs since 1977, has suddenly been removed by the State Government
without an amendment in the Parliament. | have brought this matter to the notice of the Central Government. | would
like them to look into it and ensure that justice is meted out to them.

16.01 hrs. (MR. SPEAKER in the Chair)
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MR. SPEAKER: We are expected to start a discussion regarding disinvestment at 4 o'clock. But this Bill has to be
completed. Originally, the Bill was given only half-an-hour, but due to the importance of the subject, it was extended
by one-and-a-half hours more. So, now | will not be able to give more time.

But still there are a few Members. A lot of time has already been given. If they can finish in two minutes each, | will
allow them and thereafter the hon. Minister will reply. | hope all of you will cooperate because after that an important
discussion on disinvestment has to be taken up.

SHRI J.S. BRAR (FARIDKOT): Sir, there are two Members from our Party and they just want to make their points.

MR. SPEAKER: There are two Members from your Party, but there are other Members who want to speak.
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SHRI J.S. BRAR (FARIDKOT): Hon. Speaker Sir, we are very grateful to the hon. Minister for bringing this
Scheduled Castes and Scheduled Tribes (Amendment) Bill. But, | would like to inform the hon. Minister that last
time also while the discussion was on, on this subject, we had pleaded regarding the Vimukt Jaties and Tapriwas
people of Punjab who have been left out and have not been included in this Bill.

Sir, | want to inform the hon. Minister that according to us the list that we have gone through does not include them
and it seems that the hon. Minister has not done his homework well. For the last 47 years, the Tapriwas & Vimukt
Jaties, which include communities like Aheria, Banjara, Bajania, Bherkut, Beria, Bauria, Bangali, Beldar, Bazigar,
Chirimar, Chhara, Deha, Dhinwar, Dhangar, Garhi-Lohar, Gadaria, Gandhila, Jogi, Kol, Kanjar, Kapadia, Mirasi,
Madari, Nath, Nat, Parahiya, Rai Sikh, Sikligar, Sehariya, Singiwala, Sapera, Sarera, Od and so on have not been
included in the Scheduled Tribes List.

Sir, the hon. Minister assured us last time on the floor of the House that as per the recommendations of the four
Chief Ministers of the State, belonging to both the Akali Party and the Congress Party, they would be included in
the Scheduled Tribes List, but till today, there has not been any decision in this regard.

The Federation had already sent its request to the hon. Minister and to the hon. Minister of Parliamentary Affairs.
When, ultimately, the Cabinet's nod was sought for approving the draft Bill, the Minister has included 140
communities, but this time also these people have been left out. | would like to request the hon. Minister to be
specific enough to tell us why this discrimination is there against the people of Punjab, who are in large numbers.
They are nomadic tribes and they have sacrificed for this nation. They have different cultures and they have their
different ways of life. Why have they not been included in the Scheduled Tribes List?

This matter has been raised several times on the floor of the House. Sir, in the "Zero Hour', you were kind enough
to permit me to speak on this subject. We would like to specifically know whether these tribal people would be given
justice or not. It is 47 years now. | hope, the hon. Minister will definitely give some view on this point.
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"The Committee, therefore, recommend that urgent steps should be taken to include Koch Rajbangshi in
the list of Scheduled Tribes of Assam. "
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weige S 7 FE1 & 5 "Keeping in view all these aspects, the Committee, therefore, recommends that the Koch
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DR. NITISH SENGUPTA (CONTAI): Sir, | associate with this.
MR. SPEAKER: You are allowed to associate with the matter raised by him.
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI PRAMOD MAHAJAN): It is a very sensitive matter. ...(Interruptions)

SHRI J.S. BRAR : Sir, this is not the way. The hon. Minister of Parliamentary Affairs should not...(Inferruptions)
SHRI PRAMOD MAHAJAN: Is it that | do not know anything and you know everything? ...(Interruptions)
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MR. SPEAKER: Mr. Minister, have you concluded?

SHRI JUAL ORAM: Yes, Sir.

MR. SPEAKER: The question is:

"That the Bill to provide for the inclusion in the lists of Scheduled Tribes, of certain tribes or tribal
communities or parts of or groups within tribes or tribal communities, equivalent names or synonyms of
such tribes or communities, removal of area restrictions and bifurcation and clubbing of entries, imposition
of area restriction in respect of certain castes in the lists of Scheduled Castes, and the exclusion of
certain castes and tribes from the lists of Scheduled Castes and Scheduled Tribes, in relation to the
States of Andhra Pradesh, Arunachal Pradesh, Assam, Bihar, Goa, Gujarat, Himachal Pradesh,
Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra, Manipur, Mizoram, Orissa, Sikkim, Tamil
Nadu, Tripura, Uttar Pradesh and West Bengal, be taken into consideration."

The motion was adopted.
MR. SPEAKER: The House will nowtake up clause-by-clause consideration of the Bill.
The question is:
"That clauses 2 to 4 stand part of the Bill."
The motion was adopted.
Clauses 2 to 4 vere added to the Bill.
First Schedule

SHRI RAM SAJIVAN : Sir, | beg to move:



Page 2, line 13, -
after "Mirzapur”
insert ",Chandauli, Chitrakoot, Banda" (9)
Page 2, line 15,~
after "Varanasi”
insert ",Chandauli, Banda, Chitrakoot" (10)
Page 2, line 16,—
after "Sonbhadra"
insert ",Varanasi, Chandauli, Banda, Chitrakoot, Allahabad" (11)
Page 2,
after line 20, insert,—
“(c) in PART XVIll. - Uttar Pradesh, -
after entry 66, insert,--
67. Ramdasi (in the districts of Lakhimpur Kheri, Rampur,
Pilibhit, Bareilly, Bijnaur, Ghaziabad, Agra and Mathura)" (12)
MR. SPEAKER: | now put amendments Nos. 9 to 12 to the vote of the House.
The amendments were put and negatived.
MR. SPEAKER: The question is :
"That the First Schedule stand part of the Bill."

The motion was adopted.
First Schedule was added to the Bill.
Second Schedule
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: Sir, | beg to move:
Page 3, after line 30,
insert =
"16. Bodo or Boro-Kachari." (2)
SHRI BIJOY HANDIQUE (JORHAT): Sir, | beg to move:
Page 3,--
after line 37, inserta€”
"15. Koch Rajbangshi
16. Tai Ahom
17. Matak
18. Moran
19. Chutiya (3)
SHRI MADHAB RAJBANGSHI : Sir, | beg to move:



Page 3,--

after line 37, inserta€”

"15. Koch Ranbangshi" (4)

SHRIVILAS MUTTEMWAR : Sir, | beg to move:

Page 5, after line 24, inserta€”

"(iia) in entry 18, for "Gond Gowari,"

substitute "Gowari, Gawari" (5)

MR. SPEAKER: | now put amendment Nos. 2, 3, 4 and 5 to the vote of the House.
The amendments were put and negatived.

Amendment made:

Page 5, line 36,--

add at the end —-

"Bhatara" (20)

(Shri Jual Oram)

SHRI BASU DEB ACHARIA : Sir, | beg to move:

Page 6, afterline 42,

Inserta€”

"41. Deshwalli Majhi" (7)

SHRI RAJMUKAR WANGCHA : Sir, | beg to move:

Page 7,

after line 8, inserta€”

"17. KORO

18. MEYOR

19. MONPA

20. SAJOLANG

21. SARTANG

22. YOBIN

23. TANGSA

24. NOCTE

25. WANCHOO

26. TUTSA" (8)

SHRI RAM SAJIVAN: Sir, | beg to move:

Page 7, line 28,--

after "Mirzapur"

insert ",Chandauli, Banda, Chitrakoot" (13)

Page 7, line 29,--



after "Varanasi"

insert "Chandauli, Banda, Chitrakoot" (14)
Page 7,--

after line 38, insert,—

"16. Kol, Mavayya (in districts of Chitrakoot, Banda, Allahabad,
Mirzapur, Varanasi, Sonbhadra and Chandauli)". (15)
SHRI BIJOY HANDIQUE : Sir, | beg to move:
Page 3,--

after line 37, inserta€”

"15. Koch Rajbangshi 25. Binjia

16. Tai Ahom 26. Birhar

17. Matak 27. Birijia

18. Moran 28. Chero

19. Chutiya 29. Chickbarik

20. Asur 30. Dhanwar

21. Bhuyan 31. Gorit

22. Bhumij 32. Ghatowar

23. Bedia 33. Kol

24. Bhil (16)

SHRI PABAN SINGH GHATOWAR : Sir, | beg to move:
Page 3,—-

after line 37, inserta€”

"15. Koch Rajbangshi 34. Kharia

16. Tai Ahom 35. Kherwar

17. Matak 36. Koya

18. Moran 37. Kondh

19. Chutiya 38. Kahar

20. Asur 39. Kamar

21. Bhuyan 40. Kisan

22. Bhumij 41. Lodhi

23. Bedia 42. Mahali

24. Bhil 43. Munda

25. Binjia 44. Malpaharia

26. Birhar 45. Mirdha

27. Birijia 46. Majwar



28. Chero 47. Praja
29. Chickbarik 48. Rajwar
30. Dhanwar 49. Sawar
31. Gorit 50. Gonds
32. Ghatowar 51. Santhals
33. Kol 52. Ovaon (17)
SHRI K.H. MUNIYAPPA : Sir, | beg to move:
Page 4,--
for line 25, substitutea€”
"(i) in entry 37, at the end, insert "Medar, Medara,Buddar, Medari,
Gauriga, Burud"; (18)
SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | beg to move:
Page 5,—-
omit line 8 (19)
MR. SPEAKER: | now put amendment Nos. 7, 8, 13 to 15, 16, 17, 18 and 19 to the vote of the House.
The amendments were put and negatived.
MR. SPEAKER: The question is :
"That the Second Schedule, as amended, stand part of the Bill."

The motion was adopted.
Second Schedule, as amended, was added to the Bill.
Clause 1 - Short Title
Amendment made:
Page 1, line 2,--
omit "Second" (1)
(Shri Jual Oram)
MR. SPEAKER: The question is:

"That Clause 1, as amended, stand part of the Bill."

The motion was adopted.
Clause 1, as amended, was added to the Bill.
The Enacting Formula and the long Title were added to the Bill.
SHRI JUAL ORAM: Sir, | beg to move:
"That the Bill, as amended, be passed.”
MR. SPEAKER: The question is:
"That the Bill, as amended, be passed.”



The motion was adopted.

MR. SPEAKER: Should we go to Wild Life (Protection) Amendment Bill now?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRIPRAMOD MAHAJAN): Sir, we will go to discussion regarding disinvestment of public sector undertakings. There is no time to
go to Wild Life (Protection) Amendment Bill.

MR. SPEAKER: Yes.

Hon. Members, the discussion regarding disinvestment of public sector undertakings has been submitted in the name of Shri Basu
Deb Acharia and Shri Prabodh Panda. Shri Basu Deb Acharia has since requested me to allow Shri Somnath Chatterjee to raise the
discussion on his behalf, | have allowed Shri Somnath Chatterjee to raise the discussion.

Shri Somnath Chatterjee.

SHRIMANI SHANKAR AIYAR (MAYILADUTURAI): | am on a point of order relating to the order of business. May | request that in view
of the delay in commencing this discussion, the Half-an-Hour Discussion that is scheduled for 5.30 p.m. be postponed for tomorrow so
that we can continue this debate without interruption?

MR. SPEAKER: If the House agrees, this can be done.
SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: So, the Half-an-Hour Discussion, which was scheduled for today, will be taken up tomorrow. This discussion on
disinvestment of public sector undertakings will be completed today.



